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Sexvigss.are nominated to the LAS.
mdndnerahngpmodanditsﬁr
gepodjing. sepercussions  have begun.

. JRe.afficess of the Rajgsthan Adminis-
“trativé Service recruited directly in the

Vear 1961 are still in the waiting-Hst
' O bmination to the "LAS.
'tttk THE ‘State “of nomination in
-SNHE ‘states is better whereas in some
nesiit is worse. I the officers of the
Wotiweis) Civil Services are not nomi-
niited-te ¢ All Tndia Services within
4 Mﬁcﬂ -and justified period, they
e¥lop @ sense of resemtment and
Tetsttation -which affect, the efficiency
of these civil officers appointed to the
yarious posts deafing with the General
Admlmstrahon Revenue-reforms and
Law and Order. At present even the
-eXisting quota of 33 per cent uader
the Rules of the Indian Administra-
tive Service is not implemented for
thie sominafion of the Provincial Civil
—Serme officers because in addition to
ihe officers ‘of the Provinicial Civil
Sesvice, the dfficers of other services
like Public Works Department, Co-
operative department. statistics de-
partment etc. have. been nominated.
‘The Central Government needs to pay
timely attention to-this important issue.
In this context, I would like to suggest
ingrease in the presert 33 per -cent

10" 50 per cent. At the same
.mne the seaior -officers of the Pro-
‘vingial Civil Service should e dopubed
to the posts of District 'Collectors amd
Heads of the Departments keeping
M ung '{!ﬂpei‘l&wel and efficierey

.h;'nﬂw w
Garsddsi Irrigation Preject fu
l-auu.u-il-
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large and medium drcrigation projects
of Rajasthan arc pending with the
Central Government. One such pro-
ject Garadda Irrigation Project in
Bundi district is under consideration
of the Ministry of Water Resources
for several years.

Majarity of the Adivasis and Bheels
of that area are living below the pover-
ty line. This project will help raise
their standard of living. Through this
motion. I would like to request the
Central Government to give its imme-
diate clearance to that project to
ensure its completion,

(iv) Need to set wp a ‘Development
Coimalision’ for all round deve-

lopment of Eastern Uttar Pradesh

SHRI CHANDRA JEET YADAV
(Azamgarh) : Mr. Chairman, Sir,
Azamgarh, Ballia, Jaunpur, Deoria,
Gorakhpur, Basti, Mau, Ghatipur,
Siddharth Nagar ctc. are the main
tastern districts of Uttar Pradesh,
which are the most back-ward districts
of the cowstry. The average popula-
tion of these aceas is womparatively
much higher than the national average
but the average per capita income is
much less than the natiomal average.
These districts not only lack industrics,
but facilities like transport, communi-
cation, television etc. exist thete just
for the name. The villages over 70 per
cent have not yet been lifikad with
metallod goads.. Many of dwese villages
fack even drinking water. The youths
wof m irels ure lltm;lldy;;d on

The people d mm areas hlw
played important and lndiq role in
the. Fgeedom-struggie -and tiwy: faave
miade_semarkable sontributien Wy ihe
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" Gultare and literstues. & the country. _remmﬂtc tmphn taed to its origimal

" I urge upon the Government of India
to set up a Development Conimission
Jfor .the alround development and
prqress of the eastern districts.

(\-) Nned to Start Second Clmmel
. from Kodsi-Kaual from Kodai-
Kanal . T.V. relay station

[Engﬁsh]

SHRI R. RAMASWAMY (Peri- -
The TV Relay station in -

yakullam) :

" Kodoikanal does not have the facility
" for relaying second channel program-
mes, The telay station caters to nearly
three crores of people. Indeed the
second channel programmes are more
‘educative, informative and enlighten-
ing. The TV realy station is :at an
altitade of 6000 feet above sea level.
Theiefote, the instaliation of equip-
ment for telecasting second channe!
programmes from the Kodaikano!
. relay station will not prove costly and
ineffective. I request the Central
Government to consider my request
‘favourably and do the needful.

‘(vl). Need to resettle #he persons dls-
placed dee to seiting wp of

KUMARI FRIDA - TOBNO
(Sundargarh) : Sir I would like to

raise this matter under Rule -377.
T Sixty two tibdks were displaced

were acquired for the establishmant
of Rourkela Steel Plant. The plant
could hardly use seven thousand acres
or0f +dand: s Remaining tweive -thogsand
m of jand-are lying upusilieed.: T

retpm mm wnnhmoh-hmkway?

temms _
The Goverament w‘hilc #ﬂm

“Jands had committed to resctlie thie
" displaced persons. But, they have becn

thrown out in places like ' Assgson,
Usree, Lachhda, Jhizpane, Jadda etc.
and after 36 years of being displaced
they have been denied basic facilities
such as road, school, medical seTvice,
electrification, drinking water, ete.

The then Steel Ministes in 1975,

had promised to provide jobs to at
" least one person from each Zaxmily.

Sir, many displaced people with dis-
placed certificates in their hands have
crossed the age of 40 years and are
stil waiting for a job in Rourkela
Steel Plant. The Government of Orissa
now have stopped issuing displaced
certificate to the dependents of these
displaced families. The irony is that

‘the displaced certificate holdeérs have

become over-aged and the yowagaters
dre being denied dispiaced certifiénte,
‘1 request the Governsent mﬂidmn
asohmonofmapwbhm :
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THE CONSTITUTION (SCHE-

DULED TR&BES) QRDER . (SE-
COND AMENDMENT) BILL
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